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MINISTRY OF RAILWAY
NOTIFECATION -
New Deihi, the 21st July, 1994

GS.R, 592(E) ~~In =xercise of the powers conferred by section 129 of the
Railways Act, 1989 (24 of 1989), the Central Goveinment hereby makes the

Tollowing rules to amend the Railway Accidents (Compensation) Rules, 1990,
namely i— .

1. (1) These rules may be valled the Railway Accidents (Compensation)
Amendment Rules, 1994,

(2) They shall come into force on the Ist day of August, 1994,

2. In Tule 1 of the Railway Accidents (Comperisation) Rules, 1990 (here-
inafter weferred to as the principal rules), in sub-rule (1) for the words “Railway
Aceidents”, the words “Railway Accidents and Untoward Incidents” shall be
substituted.
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3. Rule 2 of the principal rules shall be renumbered as sub-tule (1) thereof
and—- v R
{i) in sub-rule (1) as so renumbered, for clause (e), fhe Tollowing
clause shall be substituted, namely -

‘(e) “untoward incident” means an incident defined in clavse (¢)
of section 123 of the Act);

(ii) after sub-rule (1) as so renumbened, the Tollowing sub-tule shall
e inserted, namely —
“{2) The words used and not defined in these rules but defined in the -
Act shall have the meanings respectively assigned to them in that
Act.”.
[No. 93{TG-11]1026(6]Ins. Schemes)
BALDBEY SINGH, FExecutive Director

Public Grievances
(Railway Board)
.,‘ - r 3 . I . 2 bl
Footnote : "Lhe principal rules were published in the Gazette of India Fxtra-
ordinary Part II Section. 3 sub section (i) dated the 7th June,

1990 vide GSR No, 552(E) dated 7th June, 1990.
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